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From

To,

Sub:-

Ref:-

Sir,

Copy to:

With reference to the above, I am directed to inform you that you have beengranted casuar reave on 06'01.2025 
""a oi.orro2s, arong with station reavepermission, with the offici.a]-1e!cte, 

", ,*, -ri, ilm the morning of 05.01.2025till the morning of 08.01..O2S. The Addt. O*U,.i A iurr,on, ludge, Goatpara, and in hisabsence, the Civil Judge Senior. Oivision, eoatpar.;';;;" her absence, the Chief Judiciatl4agistrate, Goarpara, and in his absence, tne yc cniei:uoiciar Magistrate, Goarpara sharr remainin charge of your Court and Office aurinq your'aOser;u.-- 
"

Smti layashree Bora,
Joint Registrar (Vigilance),
Gauhati High Court,
Guwahati.

Shri Jitu Mani Barman,
District & Sessions Judge,
Goalpara.

Casual leave,

Letter No. DJG/07 Dated 02.01.2025

I. n

c I- 22 t5l A

+t^
Dated Guwahati, the Z January,2025.

Yours faithfully,

sdl-

JT.REG RAR GITAN(VI )

The Project Manager, Gauhati High Court.
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JT. REGISTRAR (VIGII.AITCE) .
W.-


